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Central Administrative Tribunal
Principal Bench, New Delhi

O.A. No.85/2018
M.A. No.1454 /2020

This the 1° day of September, 2020
(Through Video Conferencing)

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman
Hon’ble Mr. Mohd. Jamshed, Member (A)

Neha Kukreti, Age 27 years

D/o Sh. Jagdish Prasad

Qtr. No.A-234, Moti Bagh

New Delhi. ...Applicant

(By Advocate: Shri Sachin Chauhan)

VERSUS

1. Union of India through its Secretary
Ministry of House & Urban Affairs
Nirman Bhawan, Maulana Azad Road
New Delhi-110011.

2. Directorate of Estates
Through the director
Directorate of Estate
Nirman Bhawan
New Delhi.

3. The Superintendent (A/Cs)
Govt. of India
Ministry of Housing & Urban Affairs
Directorate of Estates
Type-II(C) Section
Nirman Bhawan. ...Respondents

(By Advocate: Ms. Harvinder Oberoi)

ORDER (Oral)

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman:

MA.No0.1454 /2020 is filed with a prayer to take up the
OA for hearing on priority basis. The MA is accordingly

allowed.
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2. We heard Shri Shri Sachin Chauhan, learned counsel
for the applicant and Ms. Harvinder Oberoi, learned

counsel for the respondents.

3. The entire controversy in the OA is about
regularization of occupation of a  Government
accommodation, by the applicant. It is stated that the
father of the applicant was allotted the Government
accommodation and on being employed in the same

organization, the applicant is entitled to retain the same.

4. An important development has taken place during the
pendency of the OA. It is stated that through order dated
26.08.2020, the respondents have regularized the
occupation of the Government accommodation by the
applicant w.e.f. 02.03.2017, the date on which she was

appointed.

5. With that, the grievance of the applicant stood
redressed. The OA 1is accordingly disposed of as

infructuous. No costs.

(Mohd. Jamshed) (Justice L. Narasimha Reddy)
Member (J) Chairman
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